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Subject:i= FoEIWard:mg af conies of the Crders passed by-the -
Cewtra- administrative rib;.nal'Bangalore.

Please find enclosed hercwith a copy of the: WRDER/

- WIEW/, pasqed by this Tribunal. in.the above '
mentioned appllca* ion(s) on___ 18-0F¥- 944 Ce
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CENTRAL ADMINISTRATIVE TRIGUNAL
BANBALORE BENCH3BANGAL ORE

APALICATION NO.279/1994

DATED THIS THE EIGHTEENTH DAY OF JULY, 1994

e ——— e o

Mre Justice P.K. Shyamsundar, vice Chaitman

Mre TeVe Ramnan’ Mamber (A‘)

1. Shri menik Rao Vittal Rao Kulkerni
Bged ebout 55 years
C/OO M.V, Ohamur
'LIC Agent, Raghavendra Coleny
GUL BARGA,

T e et Wa——— L e A b i

2, Shri S.M, kulkerni
S/0. M.V, Kulkarni
¢/o. M.V, Ohamur _ : o
i LIC Agent, Gulbergs, esee Applicant
{ (Shri M.R. Achsr, Advocate)

Vs,

The Divisional Railwey Manager
)Contrel Railuwe , Sholapur, _ eeee Respondent

+ (Shri A.N. Venugopal, Advocate)

o”R.'-D. E R

(mr. Justice P.Ke Shyamsundar,
‘Vice Chairman)

~ uqard~tho-iearned codnéal; we eee'no’rdaaon for
'directing the Railways give some omployment to the applicantts
;son. After completing 32 yeare of service hs has taken
tvoluntary tetirement, He was houﬁver frequently faulling i1l

because of disbstes and hypertensive conditions. The fact

remains, he retired after 32 yeare and also without waiting for

< 4} a nod from the administretion vis-a-vis moticn for voluntery

: ﬁ;roti:ement. under the rules, provieion oxista for appointment

.. ion compassionate grounds to wargs of_hailuay smployess who
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expire or wrs;’nadlcaily ‘inqapa:-;itated uhilovm' servics. -
Jhet situstion doss not arise in this case, because ths |
man retired after serving for.32 years resulting in
acquiring the Tight to retire st his option, If he had
been suffering from hypertension and diabstes ho_probabiy
wes under trestment, The Railuays.héd not said ?nywhero
thet he was unfit for continuance in service. The
applicant had only about 3 yoafs be fore superanﬁuation.

In this situstion he cannot seek omployment for his son on

compessionate grounds after having retired voluntarily -on

medicel grounds, His request for employment of his son is,

thereforc/not tenable, . Hencs, it is, we dismiss this

 epplication. No costs.
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